
4 	 . 

'..• 	. 	 . .34TRAL ALMINISTRATIVE TI EJN AL 

	

. ,." 	 CALCUTA 	CH 

N,,cEC 20 of 2000 
(O.A. 1209/1997) 

P re S en 
r 

: Hen' 1zle M r. D. Purkaya sth a, J ui ci al N ember 

rble Mr., G.S. Maingi, AcministraUve Merner 

MAN 1K LAL DANE31tTEE  

vs. 

Per the applicant ; In person, counsel 

For the respondents z Mr0  R.M. Roy houihury, counsel 
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D, Purkayastha, 3.M. 

Har 	applicant wh is apearin inso 

counsel Mt. R.M. Roychouhury appears on behalf of 

centemnerO;by filing power. 

The applicant has sulmnitted that the respondents have 

fixes his pay wrnqjly ignoring the eer passei by this Tri3sunal 

en 1308.99 in 0.A,NO,1209/97, But li., CoUflseI for the 

has submitted that the applicant has already received payment 

on the basis of the fixationy the rsponents in pursuance 

of the jugmentaate. 13.08.99 passed by this Tribunal in 

0. A.Na. 1209/97. 

In view of the afore. circurnstanes, we are not 

inclines to drajany contempt preceeing an the allged grcuns. 

AccorinIy, the cPC 20/2000 is hby dispsed of. The applican 

is given liberty to file a separate aplicti.n if he is aggrieve 

by the &ecision of the authorities in thid iarit. 

140 •rQier as to costs, 

/ 	Mliii(J) 


